'ACT No. XXVI or 1860.

&

PassEp BY THE LEGISLATIVE COUNCIL OF INDIA.

(Recetved the assent of the Governor General on the 31st May 1860.)

An Act to amend Act VIIT of 1855 (relating to the office and duties of Administrator
General.)

WHEREAS it is expedient to amend Act VIII of 1855, relating to the office
' and duties of Administrator General; It is enacted as
Preamble. :
follows :—

I. The Administrator General shall, when duly authorized or required so

Administrator General t0 do by the Military Secretary to Government, secure
;’;d“egf:fgbgz‘:esﬂg e, and distribute the assets of the estatfz and effects of any
and effects of Soldiers. Officer, Soldier, or other person subject to any Articles
of War, in all cases in which such estate and effects do not exceed on the whole
five hundred Rupees, charging the estate with a commission of three per
centum only. Provided always that it shall not be necessary for the Administra-

) tor General to take out letters of administration in cases
Proviso. - . . .

referred to in this Section.

II. If in cases 'falling within Section XLIII of Act VIII of 1855, no per-
Grant of cortificate to SO claiming to be entitled to a principal share of the effects
ditors, o . :

ereditors of the deceased shall within three months obtain a certificate
from the Administrator Geeneral under the said Section of the said Act, or letters
of administration to the estate and effects of the deceased, the Administrator
General may administer the estate without letters of administration in the

' : same




same manner as if su
he shall neglect or

) ich certificate. Provided that the
Froviso. , before granting such certificate,
if he think fit ‘
ministration” deceased.
L Whe‘ ever any person holchng the Office of Administrator General
shall obtain leave of absence, it shall be lawful for the
Appom’cmen’c of Offici-
ating Administrator Ge- Government to appoint some person to officiate as Adminis-
neral. trator General, and such person while so officiating shall
be suchct to the same conchtlons and be bound by the same responsibilities as the
Administrator General by any law now inforce or that may hereafter be enacted,
and he shall be deemed to be Administrator General for the time being under Act
VIII of 1855, and shall be liable to give security under Section VII of the said
Act in like manner as if he had been appointed Administrator General.




